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REPLY TO THE RESPONDENT BY THE APPLICANT IN PERSON 
 
 

1. The respondent in their reply has put up an allegation on me that I have not 
approached the Hon’ble Tribunal with a clear intention and that this original 
application was filled by me with malicious intentions. In the due course of law, in 
order to get your grievance redressed one has to go through a proper channel. I, on 
the other hand filled multiple complaints, applications, RTI etc. to the concerned 
departments and the district authorities. None of my issues were ever resolved and 
no discrete solution was ever provided. I left with no other option, had to approach 
the Hon’ble NGT to seek justice. It is for the court to decide whether my application 
was malicious or not. 

 
 

2. They have allegedly said that my claims are unreliable and inadmissible in evidence. 
However I have provided the Hon’ble Court with all the available, to the date facts and 
evidences as and when required. I have also submitted Miscellaneous Application 
submitting the various other required documents.  

 
3. All the NOCs, LOI, applications made by Smt. Madhu Kambhoj  are dated after 

07.01.2020. This can be clearly seen in the annexures submitted by her own self.  The 
letter of intent issued to her was on 02.11.2020 after which they have submitted an 
application to the Office of District Collector and other departments on 31.12.2020. 

 
4. The respondent has stated that the adjoining school i.e  Sieirra International School 

has given NOC that they will shift  the school in the near future on 29.06.2021. 
However it has been more than one year and the said school is fully functional. As per 
the latest SOPs, the school is functioning in the physical mode with all the students 
attending regular classes. They have also stated that the school does not have and 
objection with the petrol pump on the proposed site. However this does not give 
anyone a ground to operate illegally. 

 
5. The respondent in their reply has played  with the dates and manipulated them as per 

their own convenience. They themself have written in the beginning of their reply that 
the L.O.I was issued on 02.11.2020. In another point, they have mentioned that the 



L.O.I was issued on 06.12.2019. They have tried to throw dust in the eyes of the 
Hon’ble court by giving false information. 

 
6. The respondent has agreed that the proposed site map has not been approved yet. If 

the map of said site is still impending then how can one built a petrol pump without 
the approval of the development authority. This show that the respondent himself 
agreed that they have running this proposed outlet illegally. On the other hand, this 
shows that they have been running this illegal outlet on the agricultural land because 
no land use has been changed. So how can the concern person can do commercial 
activity on an agricultural land. 

 
7. Writ petition no. 986 of 2021 was filled in the Hon’ble Court of Uttarakhand by one 

Trilok Semwal in which the MDDA was directed to take necessary action as deemed 
suited by them. In this regard, sealing orders were passed to seal the said retail outlet. 
As it was not fulling the bye-laws laid down by the development authority. 
(ANNEXURE-1) 

 
8. The respondent has said that she is not a qualified lady and is not aware of the laws 

applicable on the project. This is no way to seek relief as this is not a reason to perform 
illegal activity on pretext of the unqualified. Every law is applicable to everyone in this 
country whatsoever.  

 
9. The respondent has denied that they selling fuel in the said petrol pump retail outlet. 

The same can be verified by seeing the copy of receipt of the bill. (ANNEXURE-2) 
 
Kindly acknowledge this. 
 
 










